\ 2261 TEM NO. 6 COURT NO. 8 SECTION |1 B
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).372/2011

(From the judgenent and order(s) in 20/04/2010 in CRLR No. 669/200
of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

STATE OF HARYANA Petitioner(s)
VERSUS

RAJMAL & ANR Respondent ( s)
(Wth appln(s) for exenption fromfiling O T. and office report))
Date: 04/11/2011 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE ASOK KUVAR GANGULY

HON BLE MR JUSTI CE JAGDI SH SI NCH KHEHAR
For Petitioner(s) M. Abhi nav Jain, Adv.

Dr. Moni ka Cusai n, Adv.

For Respondent (s) M. Ataf Hussain, Adv.
M. R C Kaushik, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard | earned counsel for the parties.

Despite giving several opportunities, counsel for
the respondent has not filed counter affidavit. W are
not inclined to give further adjournnents.

Hearing is conplete.

Orders reserved.

( G SUDHAKARA RAO) (VI NOD KULVI)
COURT MASTER COURT MASTER



